Rt &, $.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

Y. S0.-317.371R.-37.-03022026-269792
CG-OR-E-03022026-269792

T
EXTRAORDINARY
AWM II—Evs 3—39-Tve (ii)
PART II—Section 3—Sub-section (ii)

grfee ¥ THfAT
PUBLISHED BY AUTHORITY

. 444] 7% feelt, SHAR, wE 2, 2026/9TH 13, 1947
No. 444] NEW DELHI, MONDAY, FEBRUARY 2, 2026/MAGHA 13, 1947
T AT
[qd < X (i)

AT, 2 FLat, 2026

(= srfafaae 1989 #it a=T 20T F T =)
FT.3MT. 473(37).—Ta (Ferrer) stfarfara, 1989(24/89) (& o+ aTa I ATAIHW FgT 4T B)
#T g 20T it IT-TRT(1) FRT & ARRAT 6 qgd, % TR 36 a1d F Hq€ 314 & 18 & qrasfi=®
3297  forw, e, e w@fer Bawor 7t gom sa=T | gy 3w 8, &6 Yoa oS & FHeamed &
T sraeTs §, 9A7q, e w9 T F Hhges [ # "areedT R it 7o AT W SWW -
S & N T 740/35-37 9 AT TAHT HCAT THUA-422 Fl §8 A & 98 € A6 fosr
w1 Awtor =oer g THT s T Af3rger F FT TR ST w2l

I 0 H Baag #r2 off =xfh, Afag=er & 59T § Ererd fi i 7 (30) A & F srater
& A<, S ATHAT AT 7T 209 il ITAT(1) F TefT  TATST & 1T UET 7 3 TS0 9T AT 397
AT

TAF AT, TR TR orata qfi sfdwgw F g aam wfgwrd (we) asea s
afgart (Fden) Siwgaw B aeeax Reiew i ger 9 W W - Hiwgad & g 5l
740/35-37 9T ATAEIE TAHT G&AT THUA-422 F 58 F & 95 U arax fosr &1 f{wfor ey &
forfera =7 & sireas woqa it SO q9T UF o9y e Ryt frar S s qeam arfeery,

692 GI/2026 (1)
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AT &l ATy a8 AKTT =9 7 1 A7 e FoheT fater et & A1eaw &, gaa1s &1 a6 &, 37
UH SMIET G & TET T AEeTF AR A S+, AR IS BT, FA 6 TAT, SA7 o6 qeq7 Tiveranrs
ATTITF THH ATTIAT T TATRTT IT AEATHIL FT TN

3<% srferfa=rm 3 20D Fit IT-4mT(2) F FARTa T ISRy gTeT Sy AT WA e ofv sreer v
ST /AT STOAT| 3] SATEEEAT & AT S aATAT S 1 TS0 ST 37+ [aaeor Iqeed g ¥ 3=g®
=IF gTET TEA| TTFEHTET 3 SULh F1ATrd | IRT [Aeqor 3 ST @ehar 2
ERGl

A Yo TRATSET SreIie ater weer T & Aoy oo § “areeax e it qor AT 1 I -
sftrpere & = fFft 740/35-37 9= AT THHT AT TATA-422 FT 6 FA F a5 S A foe
&1 w0 ¥ fore =it & 9 a1 QAT §=Teit & Afewufad o s aret i & &term [ar
(TR 1) FET A )

ST 7 AT i o7 S, SiEtrer Taer

(CRELEN))
w8 T T AT FT d1T Wi?m(w I T Fftehor g & yfa
1 IR 0.91 0.47 TSI A T Gy
2 ITAT 0.46 0.05 et gy st qfer
3 3T 0.52 0.1 et g AT
4 IR 0.94 0.09 et gfar At gfar
5 ITAT 0.47 0.15 ST AT TR R
6 3T 0.12 0.03 TS A AT
7 3T 0.06 0.05 et i st gfar
8 ITAT 0.86 0.25 et gy st i
9 3T 0.82 0.19 et g AT g
10 IR 0.37 0.15 et iRy st qfer
11 IR 0.73 0.49 et i st gfar
12 AR 0.21 0.11 FAAT TEERET
13 IR 0.01 0.005 FAT qEAET I
14 ITAT 0.5 0.11 et iy st qfer
15 THRTAH 0.26 0.02 et iy st qfer
16 TR 0.15 0.12 et iRy st qfer
17 THRTAH 0.14 0.14 et iy st qfer
18 THRTAH 0.11 0.05 et iy st qfer
19 TR 0.22 0.07 et iRy st qfer
20 THRTAH 0.16 0.11 et iy st qfer
21 THRTAH 0.16 0.11 et iy st qfer
22 TR 0.38 0.22 et iRy st qfer
23 TR 0.17 0.01 et s st gt
24 TRTAH 0.07 0.07 et iy st qfer
25 TR 0.06 0.05 et gy st qfer
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26 TR 0.09 0.02 et s st gt
27 THTAH 0.38 0.005 et i st qfer
28 TR 0.15 0.02 FAAT LR R
29 TR 0.11 0.01 et s st g
30 THTAH 0.14 0.075 et i st qfer
31 TR 0.12 0.12 et iRy st qfer
32 TR 0.38 0.02 TeqT LR R
33 THTAH 0.28 0.165 et i st qfer
34 TR 0.37 0.195 et iRy st qfer
35 THTAH 0.19 0.12 wfett g st gfar
36 THRTTH 0.1 0.05 et qfr AT gfr
37 TR 0.15 0.105 et iRy st qfer
38 TR 0.19 0.135 et gy st qfer
39 TR 0.01 0.01 et iRy st qfer
40 THRTAH 0.04 0.02 et g AT
41 THRTTH 0.21 0.05 wfeft g AT gfr
42 TR 4.01 0.68 R eV LR R
43 TR 0.16 0.01 THEAT LR R
44 THTAR 0.05 0.02 et gfar At gfar
45 THRTAH 0.01 0.01 Wet Land st i
46 THRTAH 0.02 0.01 et g AT qfr
47 KEIEE 0.35 0.28 et gfar st gfar
48 TEEH 0.95 0.1 T TR R
49 TINTH 0.06 0.06 et g AT qfr
50 TERH 1.21 0.09 et i st gfar
51 TEEH 0.89 0.09 et gy st i
T AT S 19.48 5.685
o
T T ATH LT I ﬁﬂ?ﬁ@ THE § T AT &

3T 0.765 1.48 2.245

THTAT 0.73 2.37 3.10

TITH 0.10 0.24 0.34

Total 1.595 4.09 5.685

[T. &. CAO/CON/RSP/VSKP/ROBs/422/20A]
ST FHTL qIHA, HT Sofitaae (Fwfor-11)
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MINISTRY OF RAILWAYS
[East Coast Railway (Construction)]
NOTIFICATION
Bhubaneswar, the 2nd February, 2026
Notice under Section 20A of the Railways Act - 1989

S.0. 473(E).—In exercise of powers conferred by sub-section (1) of section 20A of the Railways
(Amendment) Act, 1989 (24/89) (herein after referred as the said Act.), the Central Government, after being satisfied
that for the public purpose, the Land, brief description of which is given in the schedule annexed here to is required
for the execution of Special Railway Project, namely, “Construction of Road over Bridge in lieu of closing of
manned LC No ML - 422 at Km 740/35-37 between Urlam - Srikakulam on Main Line of Waltair Division” in
Srikakulam district in the state of Andhra Pradesh, hereby declares its intention to acquire such land.

Any person interested in the said land may within a period of (30) thirty days from the date of publication of
the notification in the Official Gazette, raise objection to the acquisition of such land for the aforesaid purpose under
sub-section(1) of section 20D of the said Act.

Every objection shall be made to the competent authority, namely Competent Authority Land Acquisition
(CALA) i.e. The Revenue Divisional officer (RDO), Srikakulam for Construction of Road over Bridge in lieu of
closing of manned LC No ML - 422 at Km 740/35-37 between Urlam - Srikakulam on Main Line of Waltair
Division” in writing, and shall set out grounds thereof and competent authority shall give the objector an opportunity
of being head, either in person or through a legal practitioner and may after hearing all such objections and after
making such further inquiry if any as the competent authority thinks necessary by order either allow or disallow the
objections.

Any order made by the competent authority under sub-section (2) of 20D of the said Act shall be final. The
land plans and other details of the land covered under this notification are available and can be inspected by the
interested person at the aforesaid office of the competent authority.

SCHEDULE

Brief description of land (Annexure-I) attached here with to be acquired with or without structures, for Special
Railway Project namely “Construction of Road over Bridge in lieu of closing of manned LC No ML - 422 at
Km 740/35-37 between Urlam - Srikakulam on Main Line of Waltair Division” in Srikakulam district in the

state of Andhra Pradesh.

Name of the District & State: Srikakulam & Andhra Pradesh

(Annexure-I)

SI. Nam_e of the Total extent Acquired Extent (in Classification of Land Nature of land
No. Village Acres)

1 Urlam 0.91 0.47 Gorja Land Government Land
2 Urlam 0.46 0.05 Wet Land Private Land

3 Urlam 0.52 0.1 Wet Land Private Land

4 Urlam 0.94 0.09 Wet Land Private Land

5 Urlam 0.47 0.15 Gorja Land Government Land
6 Urlam 0.12 0.03 Gorja Land Government Land
7 Urlam 0.06 0.05 Wet Land Private Land

8 Urlam 0.86 0.25 Wet Land Private Land

9 Urlam 0.82 0.19 Wet Land Private Land
10 Urlam 0.37 0.15 Wet Land Private Land

11 Urlam 0.73 0.49 Wet Land Private Land
12 Urlam 0.21 0.11 Kaaluva Government Land
13 Urlam 0.01 0.005 Kaaluva Government Land
14 Urlam 0.5 0.11 Wet Land Private Land
15 Lukalam 0.26 0.02 Wet Land Private Land
16 Lukalam 0.15 0.12 Wet Land Private Land
17 Lukalam 0.14 0.14 Wet Land Private Land
18 Lukalam 0.11 0.05 Wet Land Private Land
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19 Lukalam 0.22 0.07 Wet Land Private Land
20 Lukalam 0.16 0.11 Wet Land Private Land
21 Lukalam 0.16 0.11 Wet Land Private Land
22 Lukalam 0.38 0.22 Wet Land Private Land
23 Lukalam 0.17 0.01 Wet Land Private Land
24 Lukalam 0.07 0.07 Wet Land Private Land
25 Lukalam 0.06 0.05 Wet Land Private Land
26 Lukalam 0.09 0.02 Wet Land Private Land
27 Lukalam 0.38 0.005 Wet Land Private Land
28 Lukalam 0.15 0.02 Kaaluva Government Land
29 Lukalam 0.11 0.01 Wet Land Private Land
30 Lukalam 0.14 0.075 Wet Land Private Land
31 Lukalam 0.12 0.12 Wet Land Private Land
32 Lukalam 0.38 0.02 Rastha Government Land
33 Lukalam 0.28 0.165 Wet Land Private Land
34 Lukalam 0.37 0.195 Wet Land Private Land
35 Lukalam 0.19 0.12 Wet Land Private Land
36 Lukalam 0.1 0.05 Wet Land Private Land
37 Lukalam 0.15 0.105 Wet Land Private Land
38 Lukalam 0.19 0.135 Wet Land Private Land
39 Lukalam 0.01 0.01 Wet Land Private Land
40 Lukalam 0.04 0.02 Wet Land Private Land
41 Lukalam 0.21 0.05 Wet Land Private Land
42 Lukalam 4.01 0.68 Railway Road Government Land
43 Lukalam 0.16 0.01 Samsanam Government Land
44 Lukalam 0.05 0.02 Wet Land Private Land
45 Lukalam 0.01 0.01 Wet Land Private Land
46 Lukalam 0.02 0.01 Wet Land Private Land
47 Lukalam 0.35 0.28 Wet Land Private Land
48 Nadagam 0.95 0.1 Road Government Land
49 Nadagam 0.06 0.06 Wet Land Private Land
50 Nadagam 1.21 0.09 Wet Land Private Land
51 Nadagam 0.89 0.09 Wet Land Private Land
Total Acquired Land 19.48 5.685
Abstract
Private land
Name of the Village Govt land rlvaZt an Total acquired land
Urlam 0.765 1.48 2.245
Lukalam 0.73 2.37 3.10
Nadagam 0.10 0.24 0.34
Total 1.595 4.09 5.685

[F. No. CAO/CON/RSP/VSKP/ROBs/422/20A]
AJAYA KUMAR SAMAL, Chief Engineer (Con-II)
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